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)y you under Loan Account No. 9473081 i.e. 	Twenty Five 
,00,959/- (Rs. Fifteen Lakh Nine Hundred 	Thousand 

	
Five Hundred 

Thousand 
rum,  Two— 

Only) 
	

Only) 
30-05-2022 

iece & parcels of Residential Open Plot bearing No. 40A, Admeasuirng 80 Sq. Yds. i.e. 
ituated at M.L. Estate, Kaulakha, Tehsil & District Agra (Uttar Pradesh), with all common 

lot No. 40B, North :- Passage & Exit 20' Wide, South : -Plot No. 45 

19,19,087/- (Rupees 
eteen Lakh Nineteen 
and Eighty Seven Only) 

30-03-2020 

Rs. 
12,00,000/- 

(Rupees Twelve 
Lakh Only) 

Rs. 1,20,000/- 
(Rupees One Lakh 
Twenty Thousand 

Only) 

Symbolic 

lat Residential Plot Situated at Khasra No. 301, Area Admeasuring 83,61 Sq. Mtr. i.e. 100 
bhsil & District Bareily, Uttar Pradesh-243001. With common amenities written in the 

,lot Of Sirajjudin, North :- Seller property, South : -14 feet wide road 

8,53,706/- (Rupees Eighty 
Lakh Fifty Three Thousand 
n Hundred Six Only) 

21-01-2020 

Rs. 
75,00,000/- 

(Rupees Seventy 
Five Lakh Only) 

Rs. 
7,50,000/- (Rupees 
Seven Lakh Fifty 
Thousand Only) 

Physical 

t piece and parcel of the Schedule –A 
knit bearing Flat No. 5, Situated at 3rd floor of Plot No. 188-C, Along with Car Parking 
reilly, Uttar Pradesh-243001. Area Admeasuring 120.58 (Covered Area) Sq. Mtr. With 

orridor of Flat No.04; South: Salvation Army Marg; East: Property of Surjeet Singh; 

!nit bearing Flat No. 6, Situated at 3rd floor of Plot No. 188-C, Along with Car Parking 
illy, Uttar Pradesh-243001. Area Admeasuring 91.506 Sq. Mtr. With common amenities 

or of Flat No.3; South: Salvation Army Marg; East: Flat No. 5; West: Flat No. 01; 

ubmit their bid(s) personally. The Borrower(s)/Co-Borrower (s) are hereby given last 
vithin 15 days from the date of publication of this notice, failing which the Immovable 
n will be stopped if, amount due as aforesaid, with interest and costs (including the cost 
or proof is given to his satisfaction that the amount of such secured debt, interest and 

orm in connection with this sale shall, however, directly or indirectly bid for, acquire or 
operty sold. 

abed in the Security Interest (Enforcement) Rules, 2002 and to the following further 

lace.through portal hffps://bankauctions.in/ on 29-03-2023 between 2.00 PM to 
;h. 

i in the Schedule herein below have been stated to the best of the information of the 
'erable for any error, misstatement or omission in this proclamation. !n the event of any 

ONE EARTH ONE FAMILY 

FORM B 
PUBLIC ANNOUNCEMENT 

(Regulation 12 of the Insolvency and Bankruptcy Board of India 
(Liquidation Process) Regulations, 2016) 

FOR THE ATTENTION OF THE STAKEHOLDERS OF 
KAY EM COPPER PRIVATE LIMITED 

Sr.No.  PARTICULARS DETAILS 
1.  Name of corporate debtor Kay EM Copper Private Limited 
2.   Date of incorporation of corporate debtor 28/10/2011 
3.  Authority under which corporate debtor 
	 is incorporated /registered 

— 
ROC-Delhi 

4.  Corporate Identity No. / Limited Liability U27101DL2011PTC226819 
Identification No. of corporate debtor 

5.  Address of the registered office and 
principal office (if any) of corporate 
debtor 

M-15, Part-1, New Mandoli, Industrial Area, Saba', 
Shandara Delih North East DL 110095 IN 

6.  Date of closure of Insolvency Resolution 09.03.2023 
Process 

7.  Liquidation commencement date of 09.03.2023 (Order served to Liquidator on 
	 corporate debtor 11.03.2023 
8.  Name and registration number of the CA Harvinder Singh 

insolvency professional acting as 
Aquidator 

IBBVIPA-001/IP-P00463/2017-2018/10806 

9.  Addreis'and e-mail of the liquidator, as 
registered with the Board 

11 CSC DDA Market A Block Saraswati Vihar, 
New Delhi, National Capital Territory of 
Delhi ,110034 
Email- harvinder@al_Tandassociates.com 

10.  Address and e-mail to be used for 11 CSC DDA Market A Block Saraswati Vihar, New 
correspondence with the liquidator Delhi, National Capital Territory of Delhi,110034 

Email- harvinder@akgandassociates.corn 
Correspondence email id-
kayem.liquidation@gmail.com  

11.  Last date for submission of claims 08.04.2023 

herebyNotice Is 	given that the on e National Company Law Tribunal (New Delhi Bench) has 
ordered the commencement of liquidation of the Kay Em Copper Private Limited on 
09.03.2023, copy of order received on 11.03.2023. 

The stakeholders of Kay EM Copper Private Limited (In Liquidation) are hereby called upon to 
submit a proof of their claims, on or before, 08.04.2023 to the liquidator at the communication 
address mentioned against item 10. 

The financial creditors shall submit their claims with proof by electronic means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means. 

Submission of false or misleading claims with the proof shall attract penalties. 

D 	 CA Harvinder Singh Date: 13.03.2023 	
Liquidator for Kay Em Copper Private Limited Place: New Delhi 	

Re'. No. IBBVIPA-001/1P-P00463/2017 2018/10806 
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Submission of false or misleading claims with the proof shall attract penalties. 

CA IIarvinder Singh 
Liquidator for Kay Em Copper Private Li 

Reg. No. IBBI/IPA-001/1P-P00463/2017 2018/10806 

Date: 13.03.2023 
Place: New Delhi 

FORM B 

PUBLIC ANNOUNCEMENT 
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 

2016) 

FOR THE ATTENTION OF THE STAKEHOLDERS OF KAY EM COPPER PRIVATE 
LIMITED 

1 Name of Corporate Debtor Kay EM Copper Private Limited 

2 Date of Incorporation of Corporate Debtor 28/10/2011 

3 Authority under which Corporate Debtor is 
Incorporated/Registered 

ROC-Delhi 

4 Corporate Identity Number/Limited Liability 
IdentityNumber of Corporate Debtor 

. 
U27101DL2011PTC226819 

5 Address of the Registered Office and Principal 
Office (if any) of Corporate Debtor 

M-15, Part-1, New Mandoli, Industrial Area, 
Saboli, Shandara Delih North East DL 110095 IN 

6 Date of Closure of Insolvency Resolution Process 09.03.2023 

7 Liquidation Commencement Date of Corporate 
Debtor 

09.03.2023 (Order served to Liquidator on 
11.03.2023 

8 Name and Registration Number of the Insolvency 
Professional acting as Liquidator 

CA Ilarvinder Singh 
IBBVIPA-001/1P-P00463/ 2017-2018/10806 

9 Address and Email of the Liquidator, as 
Registered withthe Board 

11 CSC DDA Market A Block Saraswati Vihar, 
New Delhi, National Capital Territory of Delhi 
,110034 
Email- harvinder@akgandassociates.com  

10 Address and Email to be used for correspondence 
with the Liquidator 

11 CSC DDA Market A Block Saraswati Vihar, 
New Delhi, National Capital Territory of Delhi 
,110034 
Email- harvindergakgandassociates.com  
Correspondence email id-
kayem.liquidation4gmail.com  

11 Last Date for Submission of Claims 08.04.2023 

Notice is hereby given that the Ilon'bie National Company Law Tribunal (New Delhi Bench) has ordered 
the commencement of liquidation of the Kay Em Copper Private Limited on 09.03.2023, copy of order 
received on 11.03.2023. 

The stakeholders of Kay EM Copper Private Limited (In Liquidation) are hereby called upon to submit a 
proof of their claims, on or before, 08.04.2023 to the liquidator at the communication address mentioned 
against item 10. 

The financial creditors shall submit their claims with proof by electronic means only. All other creditors 
may submit the claims with proof in person, by post or by electronic means. 
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